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THE ESSFNTIAL COMMODITIES (SPECIAL PROVISIONS) 
AMENDMENT ACT, 1993 

No. 340 OF 1 893 

[3rd April, 1993.1 

An Act, furl  her 1 o smtcd I & Essential Ccxmodiiies (Special Pro- 
visiogs) Act, 1981 and to  make special provisions by way of 
amepdment to ,the Esseniic.l Commodities Act 1955. 
BE i t  enacted by Parliament in the Forty-fourth Year of the Republic 

of. India as follows:--. 

1. (1) This Act may be called the Essen~ial Cosnmod!ties' (Specitil - :a. z 

Provisions) Amendment Act, 19Q3. 

(2)  It shall be deemed to have come into force on the 27th d a i  of 

2. In paragraph 2 of the preamble to the Essential Colllinodities 
(Special provisions) Act, 1981 (hereinafter referrec! to as the principal 18-od 1981. 
Act), lor the words "ten years", the words '"fifteen years" shall he 
substituted. 

r. 

? ' 
3. Ip, smtion 1 of @e princippl Act, in supsection (3), for the words 

a ten years", the words "fifteen '$ears" shalf be, substituted. 
;, . :I 

3. After section 9 of the principal Act, the following section shall be 
inserted, namely : - 

'9A. In the Essential Commodities Act, 1%5, aftcr section 10A, roof 19s5, 
the fo1low;ng section shall be inserted, namely:- 

"lOAA. Notwithstanding anyth'ng contained in the Code of 
Criminal FWced~~re, 19'73, no officer below the rank of an offlcer or 1974. 
in charge lo$ a police station or ang police officer authorised by 
him in this behalf in writing shall arrest any person accused of 
committing 'an offence punishable under this Act." '. 

3 ,  i; : 
5. (1) The Essential Commodities (spechl ~mvisions) Amendment Ord, 

Ordinance. 1993 is Isreby repealed. of 1993. 

(2) ~ G t w i t h s ~ a d j n ~  such repeal, "anything done or any action taken 
ulider the principal Act, as amended by the said Ordinance, dlall be 
deemed to have k n  done or taken under the principal Act, as amended 
by this Act. 


